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31-03–2022 

Plaintiff / petitioner is represented.  

Today is fixed for order on the petition 

No.1029/2022 filed by the plaintiff/petitioner under 

Order VI Rule 17 read with Section 151, 152 and 153 of 

CPC for amendment of plaint, judgment and decree.  

Perused the instant petition. In the instant 

petition, the plaintiff/petitioner has pleaded that the 

petitioner as plaintiff instituted Title Suit No.12/21 for 

specific performance of contract compelling the 

defendants to sell the landed property of the schedule, 

delivery of vacant and khas possession, 

compensation/damages cancellation of sale deed being 

No.453 of 2021 of Dhekiajuli Sub Registry, cancellation 

of mutation entry and mutation order and for 

permanent injunction with alternative relief/s. That 

after passing ex-parte judgment and decree by the 

Hon‟ble Court the plaintiff/decree holder filed a 

Execution case before the Hon‟ble Court which was 

registered as Title Execution No.1/2022. But when the 

said execution case reached at the stage of service 

report it has come to the notice of the 

petitioner/plaintiff/decree holder that the suit land 

could not be identified because of the typographical 

Misc.(J) No. 19 of 2022 
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errors that crept in the plant and the name of village of 

the suit land is wrongly mentioned as “Napaam Gaon” 

instead of Napaam Pathar” in the plaint of the Title 

Suit. So, the following amendments are required to be 

incorporated in the plaint. 

1. That in page No.2, paragraph No.2 and line 

No.2 after the word Napam “Gaon” is wrongly typed 

instead of “Pathar” which needs to be amended. 

 2. That in page No.2, paragraph No.2 and line 

No.5 after the word Napam “Gaon” is wrongly typed 

instead of “Pathar” which needs to be amended.  

3. That in page No.2, paragraph No.2 and line 

No.9 after the word Napam Pathar “gaon but in the 

cadastral map the village is known as Napam Gaon” 

has to be deleted.  

4. That in page No.11, line No.2 of the 

“SCHEDULE A” after the word Napam “Gaon” is 

wrongly typed instead of “Pathar” which needs to be 

amended. 

5. That in page No.11, line No.2 of the 

“SCHEDULE B” after the word Napam “Gaon” is 

wrongly typed instead of “Pathar” which needs to be 

amended.  
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6. That in page No.11, line No.2 of the 

“SCHEDULE C” word Napam “Gaon” is wrongly typed 

instead of “Pathar” which needs to be amended.  

That as the plaint contained the wrong name of 

the suit village as such at the time of pronouncement 

of judgment dated 11-02-2022 of the Hon‟ble Court 

some unintentional typographical errors has also crept 

in the judgment and decree. So, the following 

amendments are required to be incorporated in the 

judgment and decree dated 11-02-2022.  

1. In the judgment page No.2, paragraph No.1, 

line no.14, after the word Napaam “Gaon” is 

wrongly typed instead of “Pathar” which needs 

to be corrected.  

2. That in judgment page No.2, paragraph No.1, 

line No.16 after the word Napaam “Gaon” is 

wrongly typed instead of “Pathar” which needs 

to be corrected.  

3. That in judgment page No.5, paragraph No.6 

and line No.14 after the word Napaam “Gaon” 

is wrongly typed instead of “Pathar” which 

needs to be corrected.  

4. That in judgment page No.5, paragraph No.6 

and line No.17 after the word Napaam “Gaon” 
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is wrongly typed instead of “Pathar” which 

needs to be corrected. 

5.  That in Decree page No.3 line No.2 of 

“SCHEULE A” after the word Napam “Gaon” is 

wrongly typed instead of “Pathar” which needs 

to be corrected.  

6. That in Decree page No.3 line No.2 of  

“SCHEULE B”  after the word Napam “Gaon” is 

wrongly typed instead of “Pathar” which  

needs to be corrected.  

7. That in Decree page No.3 line No.2 of 

“SCHEULE C”  after the word Napam “Gaon” is 

wrongly typed instead of “Pathar” which  

needs to be corrected. 

Hence, the plaintiff/petitioner filed the instant 

petition to pass an order to amend the plaint as well as 

judgment and decree dated 11-02-2022  by correcting 

the wrongly mentioned name “Napaam Gaon” in place 

of “Napaam Pathar” .  

Heard learned advocate of the plaintiff/petitioner 

on the instant petition. Perused the case record and the 

instant petition.  

From perusal these it appears that the 

abovementioned mistakes needs to correct. If the 

amendment is allowed, there will be no question of any 
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kind of loss, injury or prejudice caused to the 

defendants/ opposite parties. Hence, for proper 

adjudication of this case, the prayer of the 

plaintiff/petitioner to amend the plaint, judgment and 

decree is allowed.  

D/A is directed to write the word Napaam „Pathar‟ 

by red ink in place of wrongly typed word  Napaam 

„Gaon‟ in the above mentioned page, paragraph and 

line of the plaint, judgment and decree which are 

mentioned in the instant petition.  

Misc. (J) case is disposed of accordingly.  

 

 

   

 
                                                                                     

 

 
 


